Bail Application No.

State Vs. Saleem @ Jakir @ Kana
FIR No. 222/2017

PS Nangloi

U/s 302/34 IPC & 25/27 Arms Act
20.05.2020

The court of undersigned is having duty today as per
computer generated circular/Duty Roster dated 16.05.2020 of
Ld. District & Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic
(COVID-19) and lock-down is going on in the country.

Present: Sh. M.A. Khan, Ld. Addl. P.P. for the State.
Shri Igbal Khan, Ld. Counsel for the

applicant/accused namely Saleem @ Jakir @ Kana in person

although the matter was shown to be fixed for video

conferencing.

IO not present.

Ld. Counsel for the applicant has submitted that he

shall file the fresh interim bail application in view of the latest
guidelines of the Hon'ble High Powered Committee dated

18.05.2020. Ld. Counsel for the applicant/accused has further
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submitted that he wants to withdraw the bail application
under consideration and submits that he may be given liberty
to file fresh application as per law. Ld. Counsel for the
accused has also made endorsement on the bail application
today itself with the permission of the court regarding its
withdrawal.

In view of above submissions, the application under

consideration is hereby dismissed as withdrawn with liberty as

prayed for.

On request copy of this order be given dasti to both

the sides. One copy of this order be sent to the concerned Jail

Superintendent for information. |
(Manish Gupta)

Link ASJ-04(West)
Tis hazari Courts/Delhi
20.05.2020

h
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State Vs. Rattan Singh Rainu
FIR No. 28/2018

PS Moti Nagar

U/s 395/394/397/411/34 IPC &
25/54/59 Arms Act.

20.05.2020

The court of undersigned is having duty today as per
computer generated circular/Duty Roster dated 16.05.2020 of
Ld. District & Sessions Judge, West, Tis hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic
(COVID-19) and lock-down is going on in the country.

Present: Sh. M.A. Khan, Ld. Addl. P.P. for the State.

Shri Siddharth Pandit, Ld. Counsel for the
applicant/accused namely Sunil.

Heard.

Report of SI Yadram has come.

IO not present.

This is an application for interim bail on the ground
of illness of the father of the applicant.

Ld. AddL. P.P. for the State submits that although the

report of IO has come, however, the report is silent regarding
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the family members of the applicant who may lookafter and
take care of the father of the applicant.

Ld. Counsel for the applicant and Ld. Addl. P.P. for
the State pray that the report in this regard be called through
IO.

Now report of IO be called in this regard for next
date.

Put up for consideration on 22.05.2020.

(Mantish Gupta)

Link ASJ-04(West)
Tis hazari Courts/Delhi
20.05.2020

h
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State Vs. Prince Dixit @ Vikram & Ors.
FIR No. 108/2019
PS Paschim Vihar West
U/s 302/201/380/411/120B/34 IPC

20.05.2020

The court of undersigned is having duty today as per
computer generated circular/Duty Roster dated 16.05.2020 of
Ld. District & Sessions Judge, West, Tis hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic
(COVID-19) and lock-down is going on in the country.

Present: Sh. M.A. Khan, Ld. Addl. P.P. for the State.
Shri S.K. Tiwari, Ld. Counsel for the

applicant/accused namely Raghvender Singh @ Rinku.
Heard.

IO not present.
This is an application for interim bail on the ground

of illness of wife of the applicant.
Ld. Counsel for the applicant submits that he is not

having the copy of the medical documents right now and he
may be allowed to file the same during the course of the day.

He may file the same today itself with spare copy for IO.
Y0 Contd....p/2
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Ld. Addl. P.P. for the State prays that IO may be

directed to get the said documents verified.

IO is directed to verify the same in case documents

are filed today.

Put up for report of I0 and consideration of the

present interim bail application on 23.05.2020.

h_

(Manish Gupta)
Link ASJ-04(West)
Tis hazari Courts/Delhi
20.05.2020
h
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State Vs. Prince Dixit @ Vikram & Ors.

FIR No. 109/2019

PS Paschim Vihar West
U/s 302/201/380/411/120B/34 IPC

20.05.2020

The court of undersigned is having duty today as per
computer generated circular/Duty Roster dated 16.05.2029 of
Ld. District & Sessions Judge, West, Tis hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic
(COVID-19) and lock-down is going on in the country.

Sh. M.A. Khan, Ld. Addl. P.P. for the State.
Shri S.K. Tiwari, Ld. Counsel for the

Present:

applicant/accused namely Raghvender Singh @ Rinku.
Heard.

IO not present.
This is an application for interim bail on the ground

of illness of wife of the applicant.

Ld. Counsel for the applicant submits that he is not
having the copy of the medical documents right now and he
may be allowed to file the same during the course of the day.

He may file the same today itself with spare copy for I0.
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Ld. Addl. P.P. for the State prays that I0 may be
directed to get the said documents verified.

IO is directed to verify the same in case documents
are filed today.

Put up for report of IO and consideration of the

present interim bail application on 23.05.2020.

(Manish Gupta)
Link ASJ-04(West)
Tis hazari Courts/Delhi
20.05.2020
h
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State Vs. Nidhu
FIR No. 313/2016
PS Khayala

U/s 302/201/34 IPC

20.05.2020

The court of undersigned is having duty today as per
computer generated circular/Duty Roster dated 16.05.2020 of
Ld. District & Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic
(COVID-19) and lock-down is going on in the country.

Present: Sh. M.A. Khan, Ld. Addl. P.P. for the State.
Shri Rajan Bhatia, Ld. LAC on behalf of the

applicant/accused namely Nidhu from DLSA, West, Tis Hazari.

Heard.
Ld. Counsel for the applicant submits that this is an

application for interim bail.

Last date was 11.05.2020 as per record.

Ld. Counsel for the applicant has also highlighted
the Minutes of Meeting dated 18.05.2020 of Hon'ble High
Powered Committee of the Hon'ble High Court of Delhi. He

prays that the certificate regarding the conduct be called from

Contd....p/2
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the concerned Jail Superintendent regarding applicant. It is
also prayed on behalf of State that the report regarding
previous involvement of the accused, if any, be called from the
IO.

Now both the said reports be called for the next
date.

Put up for consideration on 22.05.2020.

e

(Manish Gupta)
Link ASJ-04(West)
Tis hazari Courts/Delhi
20.05.2020
h
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State Vs. Vishwajeet Singh @ Vishnu
FIR No. 318/2017
PS Tilak Nagar

U/s 302/34 IPC
20.05.2020

The court of undersigned is having duty today as per
computer generated circular/Duty Roster dated 16.05.2029 of
Ld. District & Sessions Judge, West, Tis hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic
(COVID-19) and lock-down is going on in the country.

Present: Sh. M.A. Khan, Ld. Addl. P.P. for the State.

Shri  Yashpal Jolly, Ld. Counsel for the

applicant/accused namely Vishwajeet Singh @ Vishnu.
Heard.

Ld. Counsel for the applicant/accused wants to
withdraw the bail application under consideration and submits
that he may be given liberty to file fresh application as per

law. Ld. Counsel for the accused has also made endorsement

on the index cover of the bail application today itself with the
permission of the court regarding its withdrawal.

v A VOV"’ Contd.....p/2
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In view of above submissions, the application under

consideration is hereby dismissed as withdrawn with liberty as

prayed for.
On request copy of this order be given dasti to both

the sides. One copy of this order be sent to the concerned Jail

Superintendent for information. ‘\/ |
(Manish Gupta)
Link ASJ-04(West)
Tis hazari Courts/Delhi

20.05.2020
h
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Bail Application No. 1077
State Vs. Sunil
FIR No. 199/2020

PS Patel Nagar
U/s 376/506/323/354/354C IPC

20.05.2020

The court of undersigned is having duty today as per
computer generated circular/Duty Roster dated 16.05.2020 of
Ld. District & Sessions Judge, West, Tis hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic
(COVID-19) and lock-down is going on in the country.

Present: Sh. M.A. Khan, Ld. Addl. P.P. for the State.
Shri Prateek Chauhan, Ld. Counsel for the

applicant/accused namely Sunil.
IO WSI Nisha in person who has filed reply to the

interim bail application.

Prosecutrix in person with Shri Anil Pandey, Ld.

Counsel for the prosecutrix.

Heard on the interim bail application u/s 439

Cr.P.C. Report perused.

Interim bail has been sought on the ground of illness

of father of accused. (\/ ,)/(OContd ..... p/2
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It is opposed on behalf of State.

Prosecutrix has submitted that other brother of the
accused is capable of looking after the father of the applicant
and he is residing in the same building. Sister of the accused
is also residing in Delhi.

Ld. Addl. P.P. for State has submitted that the
documents annexed with the application are related to the
OPD only and the follow up treatment is going on.

It is admitted by Ld. Counsel for the applicant that
follow up treatment is going on.

In view of above facts and circumstances and
submissions made, I see no merits in the application under
consideration. Hence, the same is hereby dismissed. Copy of
order be given dasti to both the parties. One copy of this

order be sent to the concerned Jail Superintendent for

information. P
(Manish Gupta)

Link ASJ-04(West)
Tis hazari Courts/Delhi
20.05.2020
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Bail Application No. 1045

State Vs. Sukhraj Singh

FIR No. 613/2019

PS Paschim Vihar West

U/s 365/302/392/376/411/291/34 IPC
20.05.2020

The court of undersigned is having duty today as per
computer generated circular/Duty Roster dated 16.05.2020 of
Ld. District & Sessions Judge, West, Tis hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic
(COVID-19) and lock-down is going on in the country.

Present: Sh. M.A. Khan, Ld. Addl. P.P. for the State.

Ms. Indu Kaul and Shri Vikram Kaul, Ld. Counsels
for the applicant/accused namely Sukhraj Singh.

SI Nagender on behalf of IO.

Objections to the reply of the prosecution filed by
the counsel for the applicant. |

This is a case under Section 365/302/392/376/ 411/
291/34 IPC.

Ld. Addl. P.P. for the State prays that notice of bail

application be issued to the complainant/informant through 10

Contd....p/2
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as the offence is of rape/murder etc.

Ld. Counsel for the applicant prays that notice for
any date may be issued.

Now, issue notice of the bail application to the

complainant/informant through IO for 22.05.2020. Also for

consideration of bail application.

(Manish Gupta)
Link ASJ-04(West)
Tis hazari Courts/Delhi
20.05.2020
h
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Bail Application No.1081

State Vs. Pintu Verma

FIR No. 23/2018

PS Punjabi Bagh

U/s 323/506/370/342/376/120B/34 IPC
20.05.2020

The court of undersigned is having duty today as per
computer generated circular/Duty Roster dated 16.05.2020 of
Ld. District & Sessions Judge, West, Tis hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic
(COVID-19) and lock-down is going on in the country.

Present: Sh. M.A. Khan, Ld. Addl. P.P. for the State.
None for the applicant/accused namely Pintu Verma
despite repeated calls.
In the interest of justice no adverse order is passed
due to absence of applicant/accused today.
On the last date counsel for the applicant appeared.
Now up for consideration of interim bail application
on 23.05.2020. IO be summoned.
(Manish Gupta)
Link ASJ-04(West)
Tis hazari Courts/Delhi
20.05.2020
R
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Bail Application No.65

State Vs. Faizan Ahmed

FIR No. 372/2018

PS Nangloi

U/S 304B/498A/377/34 1PC

20.05.2020

The court of undersigned is having duty today as per
computer generated circular/Duty Roster dated 16.05.202(? of
Ld. District & Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic
(COVID-19) and lock-down is going on in the country.

Present: Sh. M.A. Khan, Ld. Addl. P.P. for the State.

Sh. Abid Ahmad, Ld. Counsel for applicant/accused

Faizan Ahmed.

ASI Parminder Kumar in person who has filed reply
of bail application.

Heard.

Ld. AddL. PP for the State submits that the report be
called from the concerned Jail Superintendent regarding the
conduct of the applicant/accused namely Faizan Ahmed.

This is an application for interim bail for 45 days.

o
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*\_Ed. Counsel for applicant has also highlighted the
minuted dated 18.05.2020 of the Hon'ble High Power
Committee of Hon'ble High Court of Delhi.

In the interest of justice the report regarding
conduct of the applicant/accused be called from the concerned

Jail Superintendent for next date.

Put up for consideration of this bail application on

21.05.2020. |

(Manish Gupta)

Link ASJ-04(West)

Tis Hazari Courts/Delhi
20.05.2020

m
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State Vs. Vinod

FIR No. 10/2020

PS Patel Nagar

U/s 354/506/376 IPC & 6/8 POCSO Act

20.05.2020

The court of undersigned is having duty today as per
computer generated circular/Duty Roster dated 16.05.2020 of
Ld. District & Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic
(COVID-19) and lock-down is going on in the country.

Present: Sh. M.A. Khan, Ld. Addl. P.P. for the State.

IO not present.

Accused is stated to be in J.C., however, not
produced before the court.

There is COVID-19 Pandemic now a days. The

chargesheet relates to the court of Ms. Sugandha Aggarwal,
Ld. ASJ, West, Tis Hazari, Delhi.

Now put up the present matter before the concerned
court on 27.05.2020. |

(Manish Gupta)
Link ASJ-04(West)

Tis hazari Courts/Delhi
20.05.2020
h
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State Vs. Nitin
FIR No. 146/2018

PS Patel Nagar
U/s 376/376(2) IPC & 4/6 POCSO Act

20.05.2020

The court of undersigned is having duty today as per
computer generated circular/Duty Roster dated 16.05.2020 of
Ld. District & Sessions Judge, West, Tis Hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic
(COVID-19) and lock-down is going on in the country.

Present: Sh. M.A. Khan, Ld. Addl. P.P. for the State.

Shri Rohit Malhotra, Ld. Counsel for the
applicant/accused namely Nitin.

Reply of SI Nisha has come.

Heard.

Ld. Counsel for the applicant/accused wants to
withdraw the present application for extension of interim bail.

Ld. Counsel for the accused has made endorsement
on the application today itself with the permission of the court
regarding its withdrawal.

In view of the above facts and circumstances and
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submissions made, the application under consideration is

hereby dismissed as withdrawn.

On request copy of this order be given dasti to both

the parties.

(Manish Gupta)
Link ASJ-04(West)
Tis hazari Courts/Delhi

20.05.2020
h
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Bail Application No. 1067

State Vs. Gaurav Kakkar

FIR No. 85/2020

PS Patel Nagar

U/s 307/186/353/506/34 IPC

& 25/27 Arms Act
20.05.2020

The court of undersigned is having duty today as per
computer generated circular/Duty Roster dated 16.05.2020 of
Ld. District & Sessions Judge, West, Tis hazari Courts, Delhi.

Now-a-days, there is outbreak of Corona Virus Epidemic
(COVID-19) and lock-down is going on in the country.

Present: Sh. M.A. Khan, Ld. Addl. P.P. for the State.

Shri Kunal Kalra, Ld. Counsel for the
applicant/accused namely Gaurav Kakkar, through video
conferencing through CISCO Webex App.

Report of SI Sohan Lal has come.

Heard on the bail application.

Ld. Counsel for the accused submits that accused
may be admitted to interim bail although this is an application

for bail u/s 439 Cr.P.C. Itis submitted that mother of the

\\/ ~/Contd....p/2
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accused is suffering from Cancer and although she has been

discharged from World Brain Centre Hospital on 18.05.2020,
however, she is on death bed and may pass away at any time.

Report of SI Sohan Lal also reflects regarding the
said Discharge Summary.

Counsel for the applicant prays for interim bail for
two weeks only and submits that any condition may be
imposed upon the applicant.

Applicant is in custody in this case since 21.03.2020.

Ld. Addl. P.P. for the State submits that any
appropriate order may be passed on the basis of the material
on record.

In view of the submissions made and keeping in
view the peculiar facts and circumstances of this case and
considering the medical condition of the mother of the
applicant, applicant/accused Gaurav Kakkar S/o Gulshan
Kakkar is hereby admitted to interim bail for a period of two
weeks only on furnishing personal bond in the sum of Rs.

50,000/~ with one surety of the like amount subject to the

ontd...p/3
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satisfaction of the concerned Ld. M.M./ Ld. Duty M.M.
However, the applicant/accused shall not try to influence any
of the prosecution witnesses and shall not try to tamper with
any evidence. The applicant shall surrender immediately
before the concerned jail authorities on expiry of period of two
weeks i.e. 14 days which shall be counted from the date of his
release. SHO, PS Patel Nagar shall be at liberty to keep the
applicant/accused under the electronic surveillance during the
period of interim bail.

Order has been passed and announced in the open
court today and Ld. Counsel for the applicant is hearing the
same on CISCO Webex App through video conferencing,.
Application stands disposed off. On request copy of this order
be given dasti to both the sides. One copy of order be sent to
the concerned Jail Superintendent for information and one

copy of order be sent to the concerned cour

(Manish Gupta

Link ASJ-04(West)

Tis hazari Courts/Delhi
20.05.2020
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